'CENTRAL ADMINISTRATIVE TRIBUNAL
CHANDIGARH BENCH

14. CP 060/00188/2014 IN
O.A. No0.060/00263/2014

(DHARMENDER KUMAR & ANR. VS. S.V. PATIL & ORS.)

17.10.2014 .
Present: Sh. S.S. Pathania, counsel for the applicants. -
1. Héard Sh. Pathania, Iéarned counsel for the applicants. It is
Tl cdntended that the orders passed -by this Tribunal in O.A.’

No.060/00263/2014 on 23.7.2014, wherein the respondents -
were to comply with di'rec_tion within two nﬁoﬁ'ths from the date
of receiving a ce'rtified copy of the order, have not been corppliedv
with. | | |
2..‘ Issue notices to respopdents No.2 and 3 in first instance.
3. | List on 14.11;2014/1‘. |
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36.CP 060/00188/14 in
0.A. NO. 060/00263/14

Dharmender Kumar & Another Vs. S.V. Patil & Others

14,11,2014

. Present:  None for the petitioner

1. Notices issued to Respondents No. 2 and 3 have not been received
back - served or otherwise.

2. Liston 16.12.2014 to await service.
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(RAJWANT SANDHU) : - (SANJEEV KAUSHIK)
MEMBER (A) | . MEMBER (J)
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\ CENTRAL ADMINISTRATIVE TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

09. CP 060/00188/2014 IN OA No. 06’0/00'263/2014
(Dharniender Kumar & Anr. Vs. S.V. Patil & OrS.) |

16.12.2014

Present: - Sh. A.K. Virdi, proxy counsel for the peti,t_ioners.f
Sh. Rakesh Verma, counsel for the respondents.

1. Heard. _ .

2. Sh. Rakesh Verma, learned counsel for the respondents has
produced photocopy of order dated 28.10.2014 and submitted
on basis thereof that relevant order of this court has been

d complied with, therefore, the present C.P. may be dismissed
having been satisfied. '

3. Copy, thereof, has been handed over to the counsel opposite
who does not dispute the factual accuracy of the statement qua
compliance. |

‘4, In view thereof, we are inclined to accept the submission made
by the learned counsel for the respondents and accordingly, the
C.P is dismissed having been satisfied.

5. Notices issued to the respondents are discharged.

(RAJWANT SANDHU) (SANJEEV KAUSHIK)

MEMBER (A) MEMBER (J)
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